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No. F. 2(35)Vidhi/2/2020.- In pursuance of Clause (3) of Article 348 of the
Constitution of India, the Governor is pleased to authorise the publication in the Rajasthan
Gazette of the following translation in the English language of Rajasthan Rajya Path
Parivahan Seva (Bina Ticket Yatra Nivaran) (Sanshodhan) Adhiniyam, 2021 (2021 Ka
Adhiniyam Sankhyank 14):-

(Authorised English Translation)

THE RAJASTHAN STATE ROAD TRANSPORT SERVICE (PREVENTION OF
TICKETLESS TRAVEL) (AMENDMENT) ACT, 2021

(Act No. 14 of 2021)
(Received the assent of the Governor on the 25" day of September, 2021)
An
Act

further to amend the Rajasthan State Road Transport Service (Prevention of Ticketless
Travel) Act, 1975.

Be it enacted by the Rajasthan State Legislature in the Seventy-second Year of the
Republic of India, as follows:-

1. Short title and commencement.- (1) This Act may be called the Rajasthan State
Road Transport Service (Prevention of Ticketless Travel) (Amendment) Act, 2021.

(2) It shall come into force at once.

2. Amendment of section 6, Rajasthan Act No. 11 of 1975.- For the existing sub-
section (2) of section 6 of the Rajasthan State Road Transport Service (Prevention of
Ticketless Travel) Act, 1975 (Act No. 11 of 1975), the following shall be substituted,
namely:-

"(2) The excess charge referred to in sub-section (1) shall be a sum equivalent
to ten times of the single fare referred to in that sub-section or two thousand rupees
whichever is less.".
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